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SHRI MURASOLI MARAN: I am not the
custodian of the privilege of Members of
Parliament.

*6. [The questioner (Shri Santosh
Bagrodia) was absent. For answer, vide col.
45 infra. |
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There are rules and, according to that, - we
must go on. We have become a laughing stock.
Let us be careful. Ours is a House of elders. I
would request you. I would humbly request all
of you. Please, let the ' questioner ask and let
the Minister reply.
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SHRI MAKHAN LAL FOTEDAR: W,
must accept Ram Pujan Patel here because he
has not been accepted by Mulayam Singh
Yadav there.

SHRI V. GOPALSAMY: Sir, what
relevance has this got to the question? He has
been kicked out of Kashmir. What right has
he got to say all these things? (Interruptions).
Is it relevant to the main question? This
should be expunged. (Interruptions).

MR. CHAIRMAN: Do not take it
seriously. (Interruptions)

SHRI N. E. BALARAM: Sir, what is
going on here? (Interruptions)

MR. CHAIRMAN: Please take your seat.
(Interruptions)

SHRI V. GOPALSAMY: He has been
kicked out of Kashmir. This should also go
on record.
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SHRI VIREN J. SHAH: Sir, this matter is
directly connected with
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this question about prices of essential
commodities. Edible oil is one of the most
essential commodities for every person
because of its fat content. The question is, the
NDDB has raised the price in the market. Now
they have to release the stock. When are they
planning to do it? This is the simple question
he has to answer. And, Sir, I am not asking my
supplementary. My supplementary is yet to
come.

MR. CHAIRMAN: He says, he requires
notice for this.

SHRI VIREN J. SHAH; Sir, it arises
directly from this. Where is the question of
notice in this?
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SHRI VISHVIIT P. SINGH: Sir, why doe;
he not look to the other page where the officers
have supplied him the answer to part (c) of
Question No. 62? Please ask him to open that
page and answer... Sir, [ propose
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that we forgive the Minister and let us pass
over this question.

SHRI G. G. SWELL: Sir, I am notable to
catch your eye... [Inter" ruptions)

MR. CHAIRMAN; Everybody does not
have to get up. You have to raise your hand.
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MR. CHAIRMAN: He says, it, will not b,
in the public interest to divulge it. That is all.
There are rulings that when the Minister
says, the Government says that it is not in
public interest, it is a complete answer.

SHRI N. K. P. SALVE: But do you accept
it?... We will not aecept a mere averment by
the Minister. Are you accepting this?

SHRI V. NARAYANASAMY: Is giving

information about the stock of * food articles
not; in public  interest? Is that acceptable?
The Chairman has to be satisfied on this.
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MR. CHAIRMAN: Will you all sit down?
Let me make the position very clear, it is an
established practice that when the Minister
says that it is not in public interest, it is a
complete answer, though it puts th, res-
ponsibility on the Minister not to use it
lightly at all. It should be used in very very
rare cases.

SHRI1 VIREN J: SHAH: With the greatest
respect, it has been used every lightly.

{Interruptions)

MR. CHAIRMAN: It is in May's
Parliamentary Practice.

SHRI S. B. CHAVAN: May I submit?
MR. CHAIRMAN: No, no.

SHR1 S. B. CHAVAN: About this
point, Sir, about the protection that
the hon. Minister is trying to seek
from the Hon. Chair. May 1 request
you, Sir, that this i3 , policy state
ment of this Government that there
should be right to information. On
the other hand, he is saying that it
will not be in public interest to dis
close this. When th, question of
prices is being asked, I do not think
any Minister can take up this plea.
There is no question of public interest
involved in this.

SHRI N. K. P. SALVE: You have yourself
said that this right must be exercised in the
rarest of rar, cases. Do you think, Sir, that a
matter of this nature is the rarest of rare cases
where under the garb, under the protection,
under the plea of public interest, we should be
denied the information which we are entitled
to and the right of expressing our indignation
over what is happening in the matter 6f price
rise? We will leave it to your judgement. If it
is a matter Which is really the rarest of rare
cases and where it is even remotely justified,
we will have nothing to say. But if this is a
case either of avoiding embarrassment o,
purely a case where he does not have
information about it,
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then my respectful submission is that
the question be postponed to next
Friday. ;

MR. CHAIRMAN; Take your seat please.
When 1 sit on this Chair, I am not there to
protect the Government or the Opposition. |
have only stated th, position as it obtains. The
position is very clear that if a Minister or the
Government decides to say that a reply to this
will n6t be in public interest, it is a settled
practice that we do not question it. But, as [
have said, this particular thing is said in very
very rare cases. | hope the Minister has looked
into it and found that it is a case where he
must use this privilege. I have no right to
question his decision on this. So, the matter is
closed.

Question Hour is over.
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